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PART IV 
ef th Gnjdt and Ordhmm m t e d  d 

R@n&m d a b  by the Gomaor. 

The following Act of the Gujmt Legislam, having been assented to by the 
W e n t  on the 22nd November 1963, is henby published for general hfdr- I 

, I .  mation. i t ;  

AKBAR S. SAlWU, L I 

k t a r y  to ~overaPbm4 
LRgal Departm~k 

GUJARAT ACT NO. LII OF 1963. 

7 ( Fimt pubfish&, ahtr having received the assent of the President in. the 
"Gujmni Governtneni Gnzette" on the 27th November 1963 ). , ,  , 

An Act to amend with retmspective effect the Bombay Town Planning Act, 1954 
for certain purposes and to validate certain actions Wen and things 

done d e r  that Act. 

It in hereby emoted in the Fourteenth Year of the Bepublia of India as foUom:- 
1. !&&Act m y  be called the Bombay Town Planning (Gujsrat Amendm?nt fino& ti* 

and Validating Proviaions ) Act, 1963. 

.. 
GUS. 

"(b) , a e r n  o~ nqpk pchayat  eon&itutd or deemed to ba mnstiktgd &der 
VI of the Qujarat- Panchapts Act, 1961 which is permitted ih this behalf .by the S b b  
IMP* Qoatnrnent, to exerciee, the powers of a low1 authority nnder the A&; 

280 
IQ-I (Mom) 
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E q W i O n . -  If any area compz@#8 s municipal district or munioipal bornugh %jbr 
is deolared ta be a gram or nagar Mpt 8wtion 9 of the Gujarat Pmohagats h t ,  1 ~ 2 .  
1961, the gram panohayat or nagar-&chayat eatabliahed for such a- in phm 
of the municipality shall be deem& to ~nt inue  as the local authohy for M 
aresp". y* 
3. In section 18 of the principal Abt, Tot clause ( I ) ,  the following clause shall l~ of motion 18 

ofmm.XXP- and deemsd always to have bean aubtitpted, nam+:-- 
II of 1986. authority may make one-or more down planoiag soh$- for the 

area within ita jurisdiction or any part thereof, regard being had to the propmls 
in the 6nal d'ov'ehyhent plan, if any;".* a e 

4. In section 32 of the prin&al Aot, insub-section (4, in th proviso, after the of motion 3% 
d B O ~ .  KX. mrda "in the order" the following shall be and ahall be deemed alwaps fo ham 
ViI of 1066. been imrkd, namely:- 

" and any auoh order:gxbndiqg the period may: be made EQ wfo hav ptro- 
spective eff~h". 

bmdmenb 6. In &ion 66 of the princi$al Act, in sub-seotion ( I ) ,  htbe Pro-, for dam of motion 66 
of ma. Xlb (i), the following shalt be subatithbd, namely:- 
VIf  of 1968. 

"(i) (a) where the coat of tve soheme d w  qot exceed half the inorement, & 
c& &all be met wholly by $ wntribdtion, and 

(b) I whem it emaeb half the inotement, to the extent of half brement 
it shall be met by a contribution and the exmsa b U  be home by the M 
autbgrity;". 

J <I!;. , ' 1 

a d m e n *  -;6; Ih motion Wj of the principal Act- , . ,  ?<I 

0f r a 0 b i 0 ~  80 
efBom.XXV* ( I )  mb-wction (2)- . I I ~ ~ ~ ! I  ' 
Ii of 195& . (bl the wowla any appointment made of an arbitrator, any p- 

wdihg before the arbitrator" shall be and ahall be deemed alwap to lave 
h e n  deletd; and 

( for the wordq3lL procadbe, ~1wppnBion'' the word ''swrpe&ofl" s U  
1 

be and shall be deemed alwap to have been subatituhd; 
(2) after aub-section (3), the following sub-motion &ll ba and eball be deemed 

always to hsve been inmrted, namely :-- 
"(4 b y  appointment of an arbitrator d e  under the Aot 80 repealed and 

m w m g  immdatelp before the date of the oommenwmmt of thh llot ehall 
mntinue as if auoh arbitrator were appointad as a Town Planning Officer ,under 
t b  Bot md all proceedings pnding before such arbitrator immediately before 
t h  a i d  date shall continue as if it were prn&$y before a Tom Planning 
offimr andex this Act and the provisions of this Act shall, so far may be, 
apply to such appointment and pmoeedings!'. 

7, Hotwithatanding anything wntained in any judgment,'deores or ordar of a , 

uhn aurt  or an authority or any award of a tribunal- 
4 e 

dons. (a) m y  town plnnning acheme sanctioned or oonthued as aanationed under 
, p&cipl M before the mmmenoement of thk Aot thll be d i d  and sac- , 

td and shrrU not be d e d  in question merely on the p u n d  that a devekpvlent . 
pbn wpt of the area to rhioh the town planning soheme relatea hd not been 
pmpred, or eamtiond mdsr the principal Aut before the town pkn- 
&g lobe wna lanotioned or mntinued as eanptioned under tdu prinwsl Act; 
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(b) any final eoheme drawn up by s Town Planning officer or an arbitrator 
appointed under the Bombay Town Planning Aot, 1916 and continued under 
mction 90 of the prinoipal Aot and any &erne aaaotioned at any eime between 
the fbst day of April 1937 and the date of the commencement of this Act shall be 
valid and effeotual and shall not be called in question merely on the ground that 
the appointment of the arbitrator and the proceedings before him didnct continue 
under the prhoipal Aut, or that the Town Planning Officer or, as the Gaae may be, 
the arbitrator did not decide ail the matters referred to in sub-aection ( I )  of 
eection 32 of the principal Act within the period of twelve months mentioned 
in sub-section (3) of that section or that all auoh matters had been decided out 
of time, or that the sxteneion of period was granted under the provim to the 
mid sub-section (3) after the period had expired; and my deaision of the Board of 
Appeal in an %pled against an order of an arbitmbr given during the aforemid 
time ahall be valid and eEwtua1 and shall not be called in question merely on the 
wand fhat the Baud of Appeal had no juridotion to enhrtain and decide 
snoh appeal. 
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be filed rms a separate cornpilalion 

PART 
Add of the Gujarat legislahire and Ordinances promulgated a d  

~egulatfons made by the Governor. 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 7th April 1966 is, hereby published for general information. 

SUMANT M. VIDYARTHI, 
Secretary to the Governmerrt of Gujarat, 

Legal Department. 

GUJARAT AIST NO. 6 OF 1966 

(Ficst published after having received the assent of the Governor in the "Gujnrat 
GovernarPnf Gazetfe" on the 13th April 1966.) 

An Act further to amend the Bombay Town Planning Act, 1954. 

It is hereby enacted in the Sixteenth year of the Republic of India as follows: - 
I. This Act may be called the Bombay Town Planning (Gujarat Amendment)Bhort titlo. 

Act. 1965. 

2. In the Bombay Town Planning Act, 1954, for section 10 the folloqing sections 8abstitution 
Born. of section 10 xm~r shall be substituted, namely : - of B O ~ .  
OF XXVII of 
1955. 1966 and ing 

mrtion of seQ 
tion 108 

IV-Extra-10 (Lino) therein. 
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Powor of "10. ( I )  (a) On receipt of the development plan under section 8, the State Govern- 
Goverl~ment 
to solictio,, ment may, after consulting the Consulting Surveyor and within the prescribed ' 
devcl0pmcnt period sanction the development plan and the regulations as so received unless 
plan i\nd 
consequellccs any modifications therein are considered to be necessary by the State Government. 
thereof. 

(b) If any modifications in the development plan or the regulations are con- 
sidered to be necessary by the State Government, the State Government shall 
before the expiry of the period prescribed under clause (a) publish the rnodi6w 
tions in tk Ojjicial Grrzetle along with a notice calling upon the persons affected 
thereby to submit to the State Government their suggestions, if any, in writing 
within a period of sixty days from the date of the publication of the modifications. 

(c) After considering the suggestions, if any, received under clause (b), the State 
Government shall within the prescribed period finalise the modifications and 
sanction the developdent plan and the regulation& with modifications so finalised. 

(6) The sanction accorded under clause (a) or clause (c) shall be notified in the 
Official Gazette and the development plan together with the regulations so sanc- 
tioned shall be called "the final development plan". 

(e) The final development plan shall come into force on such date as the State 
Government may specify in the notification issued under clause (d): 

Provided that the date so specified shall not be earlier than one month horn 
the date of the publication of the notification. 

(2) Where the development plan submitted by the local authority contains 
tpy proposals for the reservation of any land for a purpose specified in clause 
(b) o'r (e) of section 7 and such land does not vest in the local authority, the State 
Government shall not include the said purpose in the development plan unless 
it is satisfied that the local authority would acquire the land whether by agree- 
ment or compubory purchase %thin ten years from the date on yhich the deve- 
lopment plan comes into force. 

(3) After the final deveIopment plan comes into force, the local authority 
may execute any work for developing, redeveloping or improving any area within 
its jurisdiction in accordance with the proposaIs contained in the development 
plan. 

Variation of 10A { I )  If on a proposal from the local authority in that behalf or otherwise 
the State Government is of opinion that it is necessary in the public interest to 

plan. 
make any variation in the final development plan (hereinafter referred to ns 
"variation") whether sanctioned before or after the commencement of the Bornbay Guj. 6 
Toivn Planning (Gujarat Amendment) Act, 1965 it shall publish in the 0fficin1 18:L. 

. . Gazetie- 

(a1 the variations proposed in t b  development plan, 
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(6)  the amendments, if any, in the regulations, and 

(c) the approximate cost, if any, involved in the acquisition of land, which 
by virtue of the variation would be resewed for public purpose,- 

.along with a notice, calling upon the persons affected thereby to submit to the 
State Government, their suggestions and objectioris if any, in writing yithin a 
period of sixty days from the date of the publication of the variation. 

(2) After considering the suggestions and objeclions, if any. received under 
sub-section (I) and consultitlg the Consulting Surveyor and the local authority. 
the State Government may by rldtification in the Official Gflzette sanction the 
variation .with or without modifications and such variation shall come into force 
.from such date as may be specified in the notification. 

(3) From the date of the publication of the notification under sub-section (2), 
-the provisions of this Act as they apply to a final development plan shall apply 
.to such variation. 

( If any person, who is affected by such variation, has incurred any expn- 
,diture in compliance with the final development plan as existed before such 
variation, such person shall be entitled to receive compensation, where the varia- 
tion is made on the proposal of the local authority from the local authority, and in 
any other case from the State Gvernment, in so far as such expenditure is  
rendered abortive by reason of the variation of the plan." 

'PRINTED AT W WGOVERNM C B m  PRESS, AHMeDhBAa 
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PART W 
Acts oE the Gujarat hpishture and Ordinancm promulgated and 

Regulations made by the Governor. I 

The folloilling Act of the Gujarat Legislature having been assented to by the 
President on the 24th April 1968 is hereby published for general information. 

SUMANT M. VIDYARTHT, 
Secretary to the Govertiment of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 12 OF 1968. 

(First published, after having received the ass,ent of the President in the "Gujumt 
Gover~anent Gazette" on the 6th May 1968). 

An Act further to amend the Bombay Town Planning Act, 1954, for the purpose 
of extending it to the rest of the State of Gujarat and for certain other purposes. 

It is hereby enacted in the Ninetee~lth Year of the Republic of India as 
& 

follows : - 

1. ( I )  This Act may be called the Bombay Town Planning (Gujarat Extension short titlo and commsn. , 
and Amendment) Act, 1967. wmmt. 

(2) It shall come into for& on such date as the State Government may, by 
notification in the Ojficial Gazette, appoint. 

]Born. 2. Ln the Bombay Town Planning Act, 1954 (hereinafter referred to as "theAmtndmmc i 
XXV- principal Act"), in section 1,- of 1 of uxtion Born 

XXVII of 
I 

19b6. 

i 
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(a) to sub-section (21, the following proviso shall be added, namely :- 

"Provided that on and from the date of the comrnencemeiit of the Bombay 
Town Planning (Gujarat Extension and Amendment) Act, 1967, it shall ex- G U ~ . I %  

tend to the whole of the State of Gujarat."; e f 
1968, 

(b)  to sub-section (31, the following proviso shall be added, namely: - 

"Provided that in the Saurashtra area and the Kutch area of the State 
of Gujarat it shall come into force on the date of the ccrnmencenlent of the Guj.12 

o f  Bombay Town Planning (Gujarat Extension and Amendment) Act, 1967.". Isss. 

Amendment 3. In section 2 of the principal Act, in clause (4) for the words and figures "or 
9 of B o n ~  a municipality constitllted under the Bombay Municipnl Boroughs Act, 1925 or 
XXYII of 
1956. the Bombay District Mt~nicipal Act, 190iV the words and figures "or a munici- 

pality constituted or deemed to be co~~slitutcd undcr tllr Gujarat ~luiicipalit ies :tif 
Act, 1963" shall be substituted. 1964. 

*mendlnent 4. In section 3 of the pri11cipaI Act, to sub-section (I), the following proviso 
of mction 
3 of Born. shalI be added, darnely : - 
XXVII o f  
1985. 

"Provided that where in respect of any local authority it1 the Saurashtra area 
-of the State of Gujarat a period has beer] fixcd under section 3 of the Saurashtra Sau. 

Town Planning Act, I955 and such period l ~ a s  not expired before tbe ~ o r n i n g ~ ~ , ~  
into force of this Act in that area, the period sa fixed shall be the period within 19%. 

which such local a~rthority sllall carry out the survey of th-2 area within its juris- 
diction and prepare and publish the deveIopmtnt plan and submit it to the 
State Government for sanctioa.". 

Ama~drnefit 5. I n  section 49 of the principal Act, the E.rpln~lntiort shall be renumbered as 
of wetion 
40 of Born. Explonatio~r I ,  and,- 
XXVII of 
1 vsg. 

(a) in the Explnr~ntiorl 1 as so renumbered, for the wc\rds "For the purposes 
d this section", the words "For the purposes of this section, in the Bombay 
area of the State of Gujarat" shall be substituted; 

(b) after Explanntio~t 1 as so renumbered the following Ex-plmmtiorr shall be 
added, namely : - 

"Explr~tmrio~~ 2.-For the purposes of this section, it1 the Saurashtra area 
of the State of Gujarat a pending scheme shall mean a scheme in respect of 
which a declaration of its intention to make a scheme has been made by a 

I local authority under the corresponding provisions cf the Saurashtra TaivnS,,. 
Planning Act, I955 but in respect of which final scheme has not been for- Aot 

IUE of warded to the State Government for sanction under section 43 of the us5. 

said Act.". 
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6. In section 77 of the principal Act, in sub-section ( I ) ,  afler the words andtp2:y;'I 
figures "Local Authorities Loans Act, 1914" the words atid figures "or as theof B,,. 
osse may be, the Saurashtra Local Authorities Loans Act, 1951" shall be added. of 

7. For section 85 of the prirlcipal Act, the followii~g section shall be substi- Substitution 

tuted, namely : - of ~ection 
35 of Born. 
XXVIX of 
1056. 

"85. Where a local authority is dissolved or superseded under any of thespoi,l ,,. 
provisions of the Act under which it was constituted- vision in 

cesc of disso- 
lution or 

(0) a person appointed utldcr such Act to exercise the powers and perform ,,pemmision 

the functions of the locaI authority shall be deemed to be a local authority of local 
nuthurity. under this Act, and hc may exercise all thc powers and perform all tlie duties 

- of a local authority under this Act, during the period of his appoiotment; 

(b)  in the event of the person appointed as aforesaid exercising the powers 
and pcxforming the duties of a local authority under this Act, any property 
which may under the provisions of this Act vest in the local authority shall, 

-during the period of the dissolution or supersession of the Iocal authority , 

vest in the State Government, and such property, shall, at the end of the said 
period, vest in such local authority, as thc State Government may by notifica- . 

tion in the Oflicicrl Gnzetlr direct.". . 
:d. In section 87 of the principal Act, aftcr sub-section (4), the following sub- a,,j,,t 

.sections shall be added, namely : - o f  section 
87 of Born. 
XXVEI of 

"(5)  All rubs made under this section shall be Iaid for not less than thirty 19"* 
days before the State Legislature as soon as pssible after they arc made, and 
shall be subject to rescissiorl by the Legislature, or to such modification as the 
,'Legislature may makc during the scssion in which they are so laid or the session 
immediately following. 

(6) Any rescission or modification so made by the Stale Legislature shall be 
published in the Offlcinl Gnzetre and shall thereupon take effect.". 

9. After section 90 of the principal Act, the following new section shall bebAi, 
*-inserted, namely : - of sootion 

91 in Born. 
XXVII' of 
1955. . 

1 . 2  "91. (1)  On the date of the commencement of the Bombay Torvu P l a n n i n g ~ e ~ e a ~  of 
'** (Gujarat Extension and Amendment) Act, 1967, the Saurasht~a Town Planning Sau. ~ c t .  

1 IW. XI1 of 10% 
Act, 1955 shall stand repealed. and saving. 

(2) Notwithstanding the repeal of the Act- 

(a) anything done or any action taken (including any appointment, order. 
: decision, notification, rule, regulation or declaration made and any develop- 
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ment plan prepared and published or sanctioned or any draft scheme, prelimi- 
nary scheme, final scheme prepared, made or sanctioned and any permission or 
certificate granted, and any notice issued or served and any increment, contri- 
bution, cost or compensation calculated, determined or awarded and any 
Board constituted) under any provision of the Act so repealed shall be deemed. 
to have been done or taken under the corresponding provision of this Act 
and shalI continue in force until superseded by anything $one or any action 
taken under this Act; and accordingly any proceeding commenced under the- 
Act so repealed and pending before any authority i~~mediately before the 
commencement of this Act shall be continued and be disposed of by the 
authority competent to dispose of such proceeding under this Act; 

(b)  the repeal shall not affect- 

(0 any right, privilege, obligation or liability acquired, accrued or incur- 
red under the Act so repealed or any penalty, forfeiture or punishment 
incurred in respect of any offence cpmmitted against the Act so repealed; m- 

(iQ any investigation, Icgal proceeding or remedy in respect of any such 
right, privilege, obligation, liability, penalfy, forfeiture or punishment; 

and any such investigation, legal proceeding or remedy may be institu-. 
ted, continued or enforced and any such penalty, forfeiture or punishment 
may be imposed under, the corresponding provisiolis of this Act as if the 
right, privilege, obligation, liability, penalty, forfeiture or punishment had 
accrued under this Act.". 

Amendment 10. In' paragraph 1 of the Schedule to the principal Act, sectim 23 shalt be re: . 
of Schedule 
to Born, numbereb as sub-section (I) of that section, and 
XXYII o f  
1955. 

, ( I )  in sub-section (I) as so renumbered after clause (6), the following shall be- 
added, namely : - 

"(7) damage, if any bonnfide resulting from diminution of the profits of tht 
land between the time of the publication of the declaration under section 6 
and the time when the possession of tlre land was taken."; 

(2) after sub-section ( I )  as so renumbered the following shall be inserted, 
namely : - 

"(2) In addition to the market value of land, as provided in sub-section 
* 

(1 )  the Court shall in every case award a sum of fifteen per centurn on such: 
market value, in consideration of the compulsory nature of acquisition.". 

--- A 

PRlKFED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD: 
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Separate paging h Asen ,to this Part in order that it may-: 
be tiled as a separate compi lat io~~  

Acts of the Gujarat Legislature and Ordinances prtrmalgated and 
Rtgulationls made by the Governor. 

The following Act of the Gujarat Legislature having been - assented' to - by the 
Governor on' the 6th December, 1973, is hereby published for general informathn. 

S. S. SHAH, . 

Secretary to the Government of 'Gujqrat,, 
Legal Department. 

GUJARAT ACT NO. 30 OF 1973. 

First published after having received the assent of the Governor in the 
Girjarat Governmenr Gazette on the 11th Decernkr, 1973). 

An Act further to amend the Bombay Town Planning Act. 1954. 

It is hereby enacted in the Twenty-fourth Year of the Republic of lndia as 
follows :- - 

1. This Act may be called the Bombay Town Planning (Gujarat  amendment)^^,,^ 
Act, 1973. 
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Amendment 2, In the Bombpy Town Planning Act. 1954 (hereinafter referred to 
of motion 34 
of Bqm, "the principal Act"), in section 34, far the  ort ti on beginning with the w o r d s v ~  .f 

l x v 1 1  "present an appeal" and ending with the words "and decide the appeal" thelgm. 
1866. 

following shall be substituted, namely :- 

"present an appeal, in the City of '~hhedabad to the Principal Judge of the 
Ahmedabad City Civil Court and elsewhere to the District Judge, for its dcci- 
sian by a Board of Appeal, constituted under secriou 35". 

Amendment 3, In section 35 of the principal Act,- 
of seotiou 36 . . 
of Born. 
XXVII of (11 for sub-sections (I) and (2), the following sub-sections shall lx substi- 
1U66. tubed. namely :- 

-- "(13 On receipt of an appeal under section 34, the Principal Judgz of 1l1c 

-, 
Ahmedabad City Civil Court, or, as the case may be, the ~islr ict '  Judge 
shall, as soon as may be, constitute a Board of Appeal, consisting of him- 
self as the President and two other fit and proper persons as Assessors, for 
hearing and deciding the appeal: ,... . -.. - 

Provided that if such Judge is personally interestcd in any appeal presented 
to him, he shall make a report to the State Government and the Slate 
Government may thereupon, in consultation with the High Court. appoint, 
in the City of Ahmedabad, any other Judge of the Ahmedabad City Civil 
Court and elsewhere;' any other Judge not lower in rank than that of an 

, Assistant Judge, to be the President of the Board of Appeal; and the Presi- 

. . dent so appointed shall then constitute the Board of Appeal consisling of 
himself and two Assessors as aforesaid, 

(2) The Board of Appeal constituted under sub-section (11 shall brand 
dissolved as soon as a copy of its decision in appeal is sent to the Town 
Planning Oficer under sub-section (2) of section 43."; 

(i i)  sub-sections (3)'and (4) shall be deleted; 

- (iir?. in sub-section ($1, for the word, brackets and figure, "sub-section (3)" 
iht word, brackets ahd figure "sub-section (1)" shall be substituted. 
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